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No. 09-HLA of 2019/14/3864.— The Punjab Courts (Haryana Amendment) Bill, 2019, is
hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 09- HLA of 2019

THE PUNJAB COURTS (HARYANA AMENDMENT) BILL, 2019
A
BILL
further to amend the Punjab Courts Act, 1918, in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:-

1. This Act may be called the Punjab Courts (Haryana Amendment) Act, 2019.
2. In the Punjab Courts Act, 1918 (hereinafter called the principal Act), for the words, signs,
figures and brackets,-

“Civil Judge (Senior Division Cadre) at intermediary level:-

(1) Senior Civil Judge;

(i)  Upper Senior Judge;

(iii)  Superior Senior Judge; and

Civil Judge (Junior Division Cadre) at entry level:-

(1) Civil Judge;

(i)  Civil Judge, Grade II;

(iii))  Civil Judge, Grade I; and

Civil Judges (Senior Division Cadre) at intermediary level:-

(1) Senior Civil Judges;

(ii) Upper Senior Judges;

(iii))  Superior Senior Judges; and
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Civil Judges (Junior Division Cadre) at entry level:-
i) Civil Judges;
(il)  Civil Judges, Grade II;
(iii))  Civil Judges, Grade 1.,

the words, signs and brackets “Civil Judge (Senior Division); Civil Judge (Junior
Division); Civil Judges (Senior Division); Civil Judges (Junior Division).” shall
respectively be substituted.

Substitultifgonfof 3. For section 18 of the principal Act, the following section shall be substituted, namely:-

t

;?HJIZE Acto 6 of “18. Classes of Courts.- Besides the Courts of Small Causes established under the
1918. Provincial Small Cause Courts Act, 1887 and the Courts established under any enactment

for the time being in force, there shall be the following classes of Civil Courts, namely:-
1. The Court of District Judge;

2. The Court of Additional District Judge;

3. The Court of Civil Judge (Senior Division);

4 The Court of Civil Judge (Junior Division).”.
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STATEMENT OF OBJECTS AND REASONS

The Hon’ble Punjab and Haryana High Court, Chandigarh has been pleased to recommend to the Government
of Haryana to cancel/substitute the notification dated 12.03.2004 regarding amendment in the Section 18 of Punjab
Courts Act, 1918, to change the nomenclature of the Civil Judge in the State of Haryana.

Earlier, in the matter of All India Judges Association and others Versus Union of India and others in Writ
Petition (Civil) No. 1022 of 1989 the Hon’ble Supreme Court of India, New Delhi had directed to change the
nomenclature of Civil Judges. In compliance with the direction in the said case, Punjab and Haryana High Court had
recommended to change the nomenclature of the Civil Judge in this State of Haryana and the State Government has
notified the same vide its notification dated 12.03.2004.

Now, the Hon’ble High Court has informed that the present nomenclatures of Civil Judges are simple as
compared to the nomenclatures of Civil Judges suggested by the First National Judicial Pay Commission also known
as Hon’ble Shetty Commission and has requested the State Government to substitute the notification dated
12.03.2004 regarding amendment the Section-18 of Punjab Courts Act, 1918, to change the nomenclature of the Civil
Judge in this State of Haryana.

2. Hence this bill.

MANOHAR LAL,
Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 22nd February, 2019. Secretary.
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56880—H.V.S.—H.G.P.,Chd.



